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ORDER (Oral)

BY HON'BLE MR. S.R. ADIGE. VICE CHAIRMAN (A)

We have heard both sides on M.A. No. 1676 of

1999 filed by respondents contending that 0.A. No.

-
1752/93 has become infruduous in view of Respondents’

orders dated g.8.96 superceding the impugned order

dated 9.11.83.

5. Under the circumstances with the consent of
Shri Behera this 0.A. is dismissed as having become
infructuous ,with |iberty granted to;qpplicant that in
the event he is aggrieved by Respondents’ order dated
g.8.96 it will be open to him to challenge the same
in accordance with law if so advised. In this
connection Shri Mehta has very fairly conceded that
limitation against applicant would run only w.e.f.
the date copy of M.A. No. 1676/99 was served upon
app!icant i.e. on 4.8.89 and accordingly we hold
that in the event applicant impugns respondents’
order dated ©.8.96 the limitation will run against

him only from 4.8.99.

3. Furthermore, in the interest of justice we
direct that in the event applicant impugns
respondents’ order dated 9.8.96 the case shall be

heard on top priority basis immediately after the
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pleadings are completed at the admission stage

itself. -

4. Subject to the above the 0.A. is dismissed

as withdrawn.

et ey
(Kulldip Singh) (s'.r. Adige) /

Member (J) Vice Chairman (A)
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